CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI
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. Petition under section 79 of the Electricity Act, 2003 read with

Regulations 27 and 33A of the CERC (Grant of Connectivity, Long-
term Access and Medium-term Open Access in inter-State
Transmission and related matters) Regulations, 2009, as amended
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Record of Proceedings

At the outset, the learned counsel for the Petitioners requested that these matters
be taken up along with the other similar matters, i.e., Petition Nos. 184/MP/2023,
164/MP/2024, 165/MP/2024, and 167/MP/2024. Learned counsel also sought liberty to file
a rejoinder in Petition No.180/MP/2023.

2. Considering the above request, the Commission permitted the Petitioner, AWEKFL,
to file its rejoinder within three weeks.

3. The Petitions will be listed along with Petition No. 184/MP/2023, 164/MP/2024,
165/MP/2024, and 167/MP/2024 on 12.6.2025.

By order of the Commission
Sd/-
(T.D. Pant)
Joint Chief (Law)
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